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CSNTHAL ADMINIS1RA1IV15 TRIBUNAL, CIRCUIT BBNCH, GWALIOH^

Original Application Mo. 206 of 2003

Gwelior, this the 17th day of July 2003

Hon'ble Shri Kulclip Singh, Judicial Member
Hon'ble Shri Anand Kumar Bhatt, Administrative Member

Smt, Naseem Bano, W/o Late
Sher Khan, aged 38 years. Desig
nation Announcer at Hailvay Station,
Gualior, H/o, Gwalior, Applicant

(By Advocate - Shri K.K, Shukla)

Versus

1, Union of India, through
General Manager, Central Bailvay,
C.S.I., Bombay.

2, Divisional Eailuay Manager (P),
Personnal Branch, Jhansi (U.P.).

3. Station Master, Railway Station,
Gwalior (M.P,),

4, Neeru Tondon Allias, Keeru Batra,
Announcer Railway Station, Gwalior, ... Respondents

(By Advocate - Shri B.L. Gupta for Shri H.D. Gupta)

0 a D B R (Oral)

By Kuldip Singh. Judicial Member -

The applicant has filed this original application assailing
(Annszure A/1)

the order dated 21st March 200^^ rejectiag her representation.

2. The facts as alleged by the applicant in brief are that

the husband of the applicant namely Shri Sher Khan was an

employee of Respondent No, 1 to 3 and was working as I.T.I,

and had expired in an accident, '

3. Ihe applioeat oade an application to the Departmeat for

appointment on compaasionate ground, loeoraingly the applicam
«a given appointment t^P-^PO« ol 3ooda P«ter ahlch the
applicant atated to have^jolned unLer proteat and thereafter

\(kK ® i*©presentation also' an , .
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Of Aonounoar at awalior Hailaay Station and since then the

applicant aaa working on the post of Announcer. The applicant
alleges that though the applicant was glten a post of Group-h, but
8he had been assigned the work of Announcer and is working In the
cadre of Announcers. The applicant also alleges that she possess
the qualification to work as Announcer. I-he applicant further
submits that she had been denied the opportunity of hearing at the
time of decision of the representation and the order passed on tor
representation be quashed and respondents be directed not to
relieve the applicant from her present place of posting and order
thep to continue to work at the place where she la posted.

4. Ihe application Is being contested by the respondents, ihe
respondents pleaded that the applicant had been granted appointment
on compassionate ground on a Group-h post of Goods Port®, though
ovvat , Hallway Station.

is presently working at Gwalioi/She had been transferred toBlectrical Department at Gwallor, but the applicant insisted that
She Should be allowed to work as Announcer m the Commercial
department Itself and she should not be transferred to klectrlcal^
Dapartment,

5. we have heard the learned counsel for the parties and have
gone through the records. It la adm-ifi-tarT%  It la adiaittea case of the applicant
herself that she was appointed as Goods Porter m a Group-D post
on compassionate grounds, it is also admitted that the post of
Anrg,uncer where the applicant Is presently alleged to he u/
ia a Prep^nn ^ ^-L-tegeo to be workingdroup-c poet and the applicant wanted that Interim dlrectlhns
be lasued restraininff i-Vo w Wona^  training the respondents to transfer the applicant
from Commercial Department to Blectrical Department as tb ^
could continue to won, « P®- ent as the applicantontinue to work as Announcer In a Group-C poet at Gwal, ^
aaiiway Station.itself. 1.



'  >

♦ 3 ♦

by the learned counsel for the applicant,

7. There le no dispute that the applicant was appointed as
Soods Porter against aroup-B post and that on administrative
engeney she was allowed to worh as ^Announcer by some of the
officer, but the same is against the rules because once the
applicant has been appointed against a Group-D post, she Joins
the cadre of a Group-D employee and thereafter whatever avenues
of promotion that ia to takp niorva sto take place in a normal course alongwith'
other employees ina* in accordance with the recruitment rules. By
virtue of an order passed by some officer

the applicantto work as an Announcer will not change the cadre of the
applicant from Group-D to Group-c and the applicant thereafter
cannot claim any right to the Group-c post unless she is
otherwise given promotion to a Group-C post in accordance with
the recruitment rules, sinee an

u,. , ° promotion is granted to '

no"t ha ^Pesve any right to claim status ,uo and she cannot be allowed
to work as^Announcer against a Group 0 cost s
Department. ' *

t;on Of h Applica,
iX t: - - - -hie to be dismissed. Accordingly, we dismiss the Original
PPlication. No order as to coats,

(Anand Kumar Bhattj
Administrative Member

rf?? Singh)Judicial Member ^
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Before the centrael Administrative Tripenai M.P. Jabalpur

fO. 220/2003 O.A.
Naseera EBno- ApiJlicant

V/s

union of india-Non-Appli.

svnopossis

Applioat is working on the post of Announcer at Railway Station

central Railway Gwalior respondent given her canpenssionate

appointment in l99l but because the death was caused in an
♦

accident when the husband of applicant was on duty, applicant

filed a claim petition No. 7i/9l Named Nas«em Bano v/s union

of India so rerpondent filed a writ-petition and by the order

of Hon'ble High court petition No. 1011/93 w.P. dated 16-2-95

applicant recieved the actual appointment, the respan continous

insisting to withdraw the clainmpetition and transfer applicant

from the post of Announcer to see/T againt wlkich applioa^t

fited the petition No. 90/2003 O.A. Named Naseem Bano v/s union

of India, this Hon'ble tribunal given the direction on 18-2-2003

to disposfc of the representation which was dismissed without

considering any document and averment made in the representation

and again iswued the transfer order applicant filed the copy of

the order KSfSt Annexure A-1 is the order and A-2 is the order

passed by this Hon'ble Tribunal A-3 is the letter for demanding

the representation dated 3-3-2003 and the annexure A-4 is the

calling letter for disposal the representation A-5 is the Railway

journey pass from Gwalior to Jhansi and A-6 is the reciept of

the representicx) with the annexures A-7 is the tranfee order

and annxures A-8 is the order of the Hon'ble High court, writ

petition A-9 is the KBTOdCSOf appointment letter and A-10 is the

Repsesentation with the order dated 31-10-95 annexure A-il is

the written statement given by respondant Annexure A-12 are the

medical reports and medical certificate and said that the

order based on the malafide gronod showing that respendent

No,4 is also given the post of announcer and did not require any

other qualification and said that respondent did this discrimina-

Hunble -Applicant
tion and request to quashed the order
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